IN THE CENTRAL RDNINISTRRTIUETRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
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Between &=
G.Nagabhushana Chary

ees Applicant : -
And

1« The Department of Telecommunications,
Government of India, Central Secrstariat,
New Delhi rep. by the Director General,

2. The Chief General Manager (Telecom),

" A.P.Circle, Dapt. of Telscommunicaticns,
Govt. of India, Hyderabad,

3. The Telscom District Manager,

Oept. of Telecommunications,
Govt, of India, Karimnagar Dlstrlct,
Karimnagar- bUS acz.

rae Raspondants-

Counsel for the Applicant ¢ Shri P.Naveen Raop

Counsel for the Respondents ! Shri V.8himanna, CGSC

CORAM:
THE HOW'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE=CHAIRMAN

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

Oral (Orders per Hon'ble Justice Nnﬁ#ﬂﬁﬁuﬁhauﬂhafi,sUC).

Mr.Meherchand Noori for Mr.P.Naveen Rao for the appli=-

cant., Mr.V.Bhimanmna, counsel for the respondsnts.

2 The applicant has been working as Regular Mazdopr under
the dontrol of Telecom District Manager, Karimnager. [He appeared
at the quaiifying gcreening test for Phong Mechanics held on

25=5=84 and his nams was 1ncluded thereafter in tha list of
IS T AT .
sligible candidates. The respondents houever drefted [candidates
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who appeared and qualified at the supplementary screenin
held in Qdnuary, 1996; lThe grieuénce of tha'applicant t
fore is that since his consideration for promotion will
postponed, the action of the respandenﬁs is arbitrary an

He therefore seeks that the respondants be directed to r

g test

her e~
be
} illegal.

Ank him

for pré appointment training in accordance with the ali%ibility

list preparsd after the test that was held in June, 1994
V.Bhimanna, the learned additional standing counssl for
pondents submitted that the respondents have actsad on t*

of the departmental instructions under which s decision

to prepare combined seniority list and since it is an ag

We do np

trative decision, it is not open to challenge.
with these submissions for the r easons given by us in t
i

passed on OA 992/96 with 0A 1007/96 decided yesterday

18~9-96 wharein identical question arose relating to en
in Tirupati Telecom Oistrict, UWe see no reason to taks
Bif?efent Uieﬁ. Hence similar order is sppropriate to|b
passed in this case treating the applicaﬁt as the candld
qualified at the main screening test held on 25-56~94, |H
the following order :=

(1) The official respondents are directed-tga
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process of appointment to the posts of Phan
Mechanics for which the main gualifying scr
test Wwas; held on 25-6-34 and the . supplament
qualifying screening test was held on 21-1-
shall be undertaken only after all the cand
dates who gualify at both the above tests
have been sent for'pfe—appuintment training
and a merit list is draun of all these can-
didates on the basis of the successful com-

pletiaen of the training and merit rating

avarded thereat irrespective of the fact
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as to which of the candidates have been
sent for training and in whatever order
they are sent in batches. Consequent ly
the appointments to the post of Phone
Mechanics for which the above screening
tests wers held éhall not be undertaken
until steps are taken in accordance uwith

the above dirsction, .

(2) It is however made clear that this
direction uwill not apply to the 5 batches:
who have already completed the training
‘and will be applicable from the 6th batch
onwards till the list of candidates is
exhausted. It is alsc made clear that it
will be open to the official respondents
in view of this decision to revise the list
HBP candidatés to be included in the 6th

/ﬁ/"- batch and further if so advised.
J /3 .
= 3¢ -~ 0.A.1078/96 accordingly al lowed. No order as to|costs.
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A copy of the order in 0OA 992/96 shall be piaced on recprd of

this OA and. shall form part of this order.

J - LY
(H.RAIE N PRASAD) {(M.5 .CHAUDHARI)
Member (A) ‘ Vice=Chairman

‘-qpﬂ'( . . -
Dated: 19th September, 1996, ﬂwf—,:
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Qictated in GOpen Court.
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0.A.1078/96

To
1., The Director Ceneral,

Dept.of Telecommunications,
covt.of India, central secretariat,

New Delhi.

2. The Chief General Manager (Telecom)
A.P.Circle, ept.of Telecommunications,
Govt.of India, Hy Gerabad. '

3, The Telecom District Mahager.

ept.of Tele communications,

Govt.of India, Karimnagar oist.Karimnagar~2.
4.0ne copy to MI.P.Néveen Rao, Advocate. CAT,Hyd.
5. One copy to Mr.V.Bhimanna, Addl .CGSC.CAT . Hy de
6. One copy to Library, CAT, Hyd. |

7. One spare COpYe

PV,
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_ ) _ | , IN THE CENTRAL ADMI JISTRARIVE TRIBWNAT
' HYDERABAL BENCH ATHYDERABAD
THE HON'BLE MR.JUSTICE M.C.CHAUDEART
. VICE~CHAIRMAN
‘ _
;. L/AND
THE HOMN'BLE MK.H.RAJENDRA FRASLD:sM(A}
. } . 3 :]?
. _ L
Dated: (4 - q -1996 \E
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0.h.No. (018 36
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Adiyitted and Interim Diréctédns
Issued. o “
‘ . aAllowed.. | \r
S , » | ¥
DiTposed of with directions
Digmissed
Digmissed as withdrawn.
: Difmissed for Default.
Qrgdered/ke jected.
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